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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI-

OA. 1922/94

Dated this the 31st Day of Narih,

Chi 1 N.V. Krishnan, Hon. Vice ChairfflOiUA)
IIr. A Vedaval 1 i, Hon. Member (.3)

Ch''i Mahesh Chand Meena,
S/o Shri N Meena,
Canoflian LriJt- ''WI,
Gha.-'iabaa .. . Appiicant

Ads/ootss Shri Ei.S. Mainee.

• versus

1. The Secretary,
Railway Board (Ministry of Railways),
Rail Bhawan, New Delhi,

2» The General Manager,
M.F. Railways,
Guwahati,

/ ' [ •

3. The Di v i s i ona1 Railw ay Ma na ge r,
N.F. Railway, Katihar. - ...Respondents

A -4 I atej None,

ORDER (Oral)

(By Shri N.V. Krishnan)
- The applicant, a Gangtrian under the PWI

Ghaziabad, has filed this application seekin iho

i,licf primarily from the respondents Mo.2&3, nairi.-i,,

tiiu General Manager, NF Railway, Guhwaiiat i .nd DRM, NL

P,. 11 way,' Katihar.

2, The grievance arises because ii "s clairoed.

ih,.t though the applicant has been selctU-d by the

Riiiway Recruitment Board in respect oT the post uf

l/R he has not been offered appointifient. Ihe

applicant states that the Railway RecruitnksiL itiUnd,

Palna informed the applicant .by letter Jat'd l) d 92

that the aopl icant was sel ected for the ijust of f/R

fASN for Katihar Division of• the NF Rallwav and his

name lias been recommended to the DRM NF Kdcihat for

'appointment. A copy of the letter has been annexed as

Annexure A-l, yet no such action has been taken, fhe

Gy



(2)

apf'liiunt ' c,iiL a representation datrd 7,12.9J to the

Geiifct Oil Manaiv t ^ lit Kail'A'ay? Gus^ahati tAnnt"«ii, ^ h- '1}

ar.d a1 .0 anollier <cpresentation on 21,7 04 ..Annctuie

A-b) io the DRM, hP Railway, Katiyai . No 'Cs»l> has

Dfeeri f'fcceiveclliciiue this OA hias boti, s i icti 1ui a

di.eetion to the respondents to consider Lhj af'pli.jnL

foi jfjpointrnent as T/R ASM for which he. has baen duIy

selftl.d 'by the Recruitment Board, Pa no

3. A notice was directed to b- 1.sued to Un

respondents and they were issued or ,10 21

Acknowledgetnent Due was still . awaited on 20.12,94. A

fresh notice was directed.ty be served on respondenL

Nu 1 l>v Special Messenger^to the other by registered
pi h All these .notices • have been' cc s Wyoc

jpfuju-d for the respondents on any of -thv. ..ul-s.-'i'v-nl

dvtt- un 9,2.95, 7.3.95 arid also .todcy

4. . In the circumstances, we d. pose of tliu.

!(pn>ation with a'direction to the v. ndent No.l «w

lo.if Itito the matter and ensure Jiat the io

rcspotident sends a reply to the. aopl'ic.mt within a

pt I ud of 3 months . from the date of r.-cctpt by him of

til', uider.

ihs' OA is disposed of accordingly. No cost

(Dt . A, Vedasvalli)

Member(J)

/kam/

(N,V. Krishnan)
7 i c e L- n a i r ma n r h J


